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2740. (Transferred to I8th March 

1993) 

BAMC's Opposition to  Ordinance regard-

ing Ayodhya 

2741. CHOWDHRY HARI SINGH: 

Will the Minister of HOME AFFAIRS 

be  pleased to  state: 

(a) whether it is a fact that Babri Masjid 
Movement Coordination Committee made an 
announcement recently that the acquisition of 
certain areas in Ayodhya through Ordinance 
recently was totally unacceptable to it and to 
the Muslim community   in  general; 

(b) the steps proposed by Government to   

meet  this; 

(c) whether it is a fact that they have 

rejected the reference to the Supreme Court 

under Article 143(i) on a historical issue; and 

(d) how does Government propose to 

deal with the matter? 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): (a) .o (d) The Babri 
Masjid Movement Coordination Committee 
had rejected the acquisition of land through 
the Ordinance and the Presidential Reference 
to the Supreme Court under article 143(i) of 
the Constitution. The Government have 
announced that the acquired area excluding 
the area on which the disputed structure 
stood, would  be made   availa- 

ble to 4wo Trusts, which would be set up for 

the construction of a Ram Temple and a 

Mosque respectively and for planned 

development of the area. In the Presidential 

Reference it has been made clear that the 

Government proposes to settle the Ram 

Janam Bhoomi Babri Masjid dispute after 

obtaining the opinion of the Supreme Court 

and in terms of the said opinion. 

Continuing   activities   by   banned  

organisations  in   U.P. 

2742. CHOWDHRY HARI SINGH: 
Will the Minister of HOME AFFAIRS 
be  pleased  to state: 

(a) whether Government's attention 

has been drawn to a news report appear 

ed in the 'Hindustan Times' dated the 

13th January, 1993 stating that the ban 

on R.S.S.,   V.H.P.   in   Uttar   Pradesh   is 

an  eye-wash   and   that   their       activities 

are continuing  in a veiled form;  and 

(b) if so, whether investigations are 
being taken in Uttar Pradesh to effec 
tively implement the ban on those or 
ganisations? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
M. SAYEED):  (.a) Yes, Sir. 

(b) The State Government have been, 
requested   to   take   appropriate   action. 

ULFA   plans   to   MU VIPs 

2743. SHRI     SUSHILKUMAR    SAM- 
BHAJIRAO  SHINDE: 

SHRIMATI  VEENA   VERMA: 

SHRI   MURLIDHAR    CHAND-
RAKANT BHANDARE: 

Will the Minister of HOME AFFAIRS be 
pleased   to   state: 

(a) whether Government's attention has 
been drawn to the news-jtem which 
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appeared in the Times of India dated 

December 29, 1992 to the effect that the 

United Liberation Front of ASOM had 

formed 30 suicide squads between late 1990 

and early 1991 to eliminate top political 

leaders, including the former Prime Minister 

Late Shri Rajiv Gandhi; 

(b) what effective steps were taken to 

tackle  the menace; and 

 

(c) what is the latest    report   about 

.the   existence   or   otherwise,   their   activi 

ties  and   plans of such suicide      squads; 

and  Government   plans  to  liquidate  and 

eliminate  them? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI  

P-M.  SAYEED):   (a) Yes,   Sir. 

(b) Security   measures  were  tightened 

to ensure safety and security of political 

leaders and police vigilance had been stepped 

up to neutralise the members of the   suicide 

squads. 

(c) The activities of the suicide 

squads   are  kept  under  constant watch. 

White-collar Crime in Delhi 

2744. SHRI    SUSHILKUMAR     SAM-
BHAJIRAO SHINDE: 

SHRIMATI VEENA  VERMA: 

SHRI MURLIDHAR     CHAND-

RAKANT BHANDARE: 

Will the Minister of HOME AFFAIRS be 

pleased  to state: 

 
(a) whether Government's attention has 

been drawn to the report in the Times of 
India dated January 8, 1993, captioned 'Battle 
against white collar-crime'; 

(b) if so, what are the detailg of the 
number of cases detected the number of 
persons apprehended and the nature of the 
white-collar crimes in Delhi booked during 
1992 and the comparative figures for  1991  
and   1992; and 

(c) what steps were taken to tackle 

the increasing trends of white-collar 

crimes and what further steps are con 

templated   in  this regard? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI P.   

M. SAYEED): (a) Yes,      Sir. 

(b) The details of the number of cases of 

while collar crimes detected and the number 

of persons arrested in Delhi during the year 

1992 and its corresponding year  1991   is as 

under:— 

  

 


